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Passports (Amendment) Rules 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) 
I beg to lay on the Table a cop> of the 
Passports (Amendment) Rules. 1969, Publi-
shed in Notification No. G.S.R. 211 in Gaz-
ette of India dated the 28th JanuJry. 1969. 
under sub-section (3) of section 2-1 or the 
Passports Act. 1967. [Plac,,' in Lrbrary, See 
No. LT-502169J. 

MESSAGE FRO~ RAJYA SABHA 

SECRETARY: Sir. I have to repurt the 
following nlo.!ssage received from the SI!CI'C· 

l:Iry of Rajya Sabha: 

··In ac.::ordancc with the provisions of 
,ub-ru:e (6) of rule 186 "I' the Rules 
of Procedure and C()nJuct of Business 
ill the Raha Sabha, I am directed to 
return herewith tho Deihl ~.)tor Veh-
icles Ta.atiun (Amendmcnt)llrll. 1969. 
which was passed b) the Lok Sahha 
at it' sitting held l'n the Hnd March. 
1969, and transmitted to the Rajya 
Sabha for its recommendations and to 
slale that this House has no recomm-
endations to make to the Lok Sabha 
in regard to the said Urll." 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

Forty-sixth Report 

SHRI KHADILKAR (Khed) beg 
to present the Forty.sixth Report of the 
Committee on Private Member,' Bills and 
Resolutions. 

ESTIMATES COMMITTI:E 

Seventy-eillhth Report 

SHRI P. VENKATASUBflAIAH (Nan-

Ministry of Home Affairs-C"ntral Bureau of 
Investigation. 

LOKPAL AND UlKAYUKTAS BILL 

(i) Report of Joint Committee 

SHRI M. B. RANA (Broach) : I beg to 
prescnt the Report of the Joint Commiltee 
on the Bill to make provision for the appoi-
ntment and functions of certain authorities 
for the' investIgation of administrative action 
taken by or on behalf of the GO\ernment 
01' certain public authoritie~ in certain cases 
and for matler< connected therewith. 

(ii) Evidence 

SHRI M. B. RANA : I beg to lay on 
the Table a eopy of the evidence given before 
the Joint Co,"mittec on the Bill to make 
provision for the appointment and run.tions 
of I..:crLain authorities for the investigation 
of administrati"e action t'ken by or on 
ht!half of the Government or certain puhlic 
authorities in ccrlain C:.. ... i~S and for malters 
connl'~tcJ therewith. along with a copy of 
the stJle:nent containing a gist of main poi-
nts made by witnesses in their Evidence he-
fore thl: Joint COlllmittee. 

t iii) Memoranda/RepresentaUona 

SHRI M. B. RANA : I heg to lay on 
the Table copies of Memoranda/Represer._ 
tations received hy the Joint Committee 
on the Bill to make provision ror the appoi. 
ntment and functions of certain 3uthorltie", 
f{lr Ihe investigation of administrative ilclion 
taken by Qr on behalr of the Government 
or certain J'tublic authorities in certain 
cases and for matlers connecled therewith. 

13.03 hI'S. 

• DEMANDS FOR (jRANTS 

Ministry or lIome Arralra 

dyal) : I beg to present the Seventy-eighth MR. SPEAKER: The House will now 
Report or the Estimates ComTlittee on the take up discussion and votin. on Demand 

• Moved wltlt rhe rt~o,"_""ar;o" 0/ tlte PrtJldtlll. 


